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REPORT 

On behalf of the Committee on Petitions, I, having been authorised 
by the Committee to present the Report on their behalf, present this 
their Twelfth Report. 

2. The Committee held four sittings since the last report was 
made, i.e., on the 6th March; 14th and 20th April; and 2nd May, 
1961. 

3. The Committee considered and adopted this Report at their 
Bitting held on the 2nd May, 1961. 

4. The Committee at their sittings mentioned above considered the 
following petitions:-

(i) Petitions from Shri Lalbhai N. Desai, re: amendment of the 
Factories Act, 1948 (Petition No. 4O-Appendix I). 

(ii) Petition from Shri C. P. Agrawal, re: the Finance Bill, 
1961 (Petition No. 49---Appendix II). 

5. The Committee, at their sittings held on the 11th March and 
21st November, 1960; and the 20th April 1961, considered Petition 
No. 40 (Appendix I) froID Shri Lalbhai N. DeSai, Bulsar, Gujerat, 
.hieh had been presented to the Lok Sabha by "Shri Indulal K. 
Yajnik, M.P., on the 9th March, 1960. 

The petitioner had stated that a factory engaging 'ten or m~ 
perSons came within the purview of the Factories Act but it waB 
doubtful hoW' far the Act ierVoo the workers' interests in small 
factories. 

In a civil or criminal case a consolidated charge was framed for 
different items while the Factories Act permitted different charges to 
be framed and heard separately for each issue. This involved sepa-
rate "expenses for each defence---vide SectiOnS 100 and 107 of the Act. 

The petitioner further alleged that at present resptmsibility for 
euuring whether the provisiOfts of the 'Factories Act 'were followed 
or not was entrusted! to the Factory Inspector who had no knowledge 
about the practical applicaibilityof certain provisions. The 
petitioner's plea was that the Factory lnspectOr Should nOt exercise 
hb poWers Of. adjudiciating Case'l \rithout 'a oomplafnt. 
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Further he referred to the provisions requiring the management to 
be up-to-date with regard to Rules and Regulations and stated that 
Departments did not ensure that the prescribed forms, registers and 
Hr-mRm~~ ~own or ~aUable to the public in time. 
;<irl~9pe\'Jti&re~ had, therefore, prayed that many and variegated 
formalities which were impracticable and uneconomic should not be 
~?e1¥8)?I\Ca. H.~~ tosm~ factories and the law should ~ simple, uni-
f,9m: 'mi! \~tera1. . Hence, ~ sugge~ed that the Fa~ones Act sh~uld 
~ so amended as 'to make It a practIcable and eaSIly-followed PIece 
of legislation which would echo the national and industrial interests. 

"Ii9{JJl'SCOJWtp.#l!EU11,so, heard 8hri Indulal'K~ Yajnik, M.P., at their 
sitting held on the 21st November, 1960 •. ~~ ~esired him to fw"ni8b. 
concrete instances of difficulties experienced by the petitioner, 
~lBif.rni~~)h:e; pa~t: ~ha~,.<~e Civil or Cr~Lcases where a 
consolidated charge was framed' for differel!t it;ems-, under the 
Factories Act different. charges were separately' framed and heard rat t!ftJR9Jt$ii~ir~hlch ·resultedin.the factOry' own~ts' Coccupiers' as 
definel~.tf¥fi~::'Aei) -having to in~u:t expenses separately for defence 
dfiiadl!~m:!"" - . .. .. ,::~) 

,"_. ".. ~ 

" ~). " ...... .:. 
From the copies ~f judgments delivered by the Judicial Magist-

t.ate,rfJiklJNl;atj.i1:t ilireecases' A. NOs. 418-420/60 which were subse-
q~, f~,by the Member. the CoIilmitteenote that all these 
~Imh\S_DM! ont-.Of a single visit riithe Factory Inspector to tlie 
flictd:ltlM!fhe.'peti.ti~her;OO:·~the.:.6th November, 1959. Three differ9nt 
charge sheets were framed agatnstihe lac4iMy~ Ihanagem.erit by the 
Inspector under section 92 of the Factories Act read with section 
~ (8), iJbicl~.,t]le effect that the accused··('Occu.pier') had allowed 
1CftWr1Ht1ilMd.am-~;d1frerentworkets to work on -Sunday, the 25th 
~eIf;:I959,:which was· a cloSed .holidaY;·· Ii:!. :eacll case the Court 
on the 10th November, 1960, ordered the Managing Director, -('Occu>-
pier') of the factory to pay a fine of Rs. 15 or in default to undergo 
'WnImr-:HBPrrsoil:ifu!m--fot--one-;week. - :' .. ' . -
o! 291!1srb 1,:'0.- ... ' . - - - -. 
-cq~&mJilittee have. alSo perUsed the :facts furnished by the 
JIi'Distmy::.o£:Lahour: and-EmplOyment- (reprOdUced at Appendix m) 
and note that they have admitted that the three similar cases (cited 
'h¥ ~venrbF'}~ liad,:beenfiled by' t~e -Factory Ihspectoragain~ the 
~~..mersection 52{i) (a) . of·the Act. . 
9~~)5Iwaa.il 011 p;:.r: U;',i ' .. ; ••. -~: -" .. '.- _ . . .:;..... . 
9J'1TI'he;£:~~ h~;ve also noted the procedurE!-followed by th~e 
~xJ~~.;:ii>f: ~!~.qri~s of vario~ )~~t~s, . .and~ ~ o~sery,e that 
different 8tatE!!I~. ~o~;~t,pra~~. regarding colls9}k 
dation of complaintS/charges sheets filed Under the powers delegaleci 
to them by the Factories Act, 1948. 
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In Gujarat, from where th~ ~.it,ioner hailed, separate complaints 
--were filed for violation of separate sections by each worker. Only 
'When there was breach of sections 54, 56 and 63 together, one com-
-,plaint in respect of all the 3. sections was filed in respect of each 
worker. At the time of hearing however, where there· were more 
::than one complaint involving breach of the same section, 3.com-
.j)laints were grouped! together, if the o~ences were committed on 
the same day and.at the same time vide section 234 of the Criminal 
Procedure Code. 

The Committee note in this connection that when contraventions 
U'e in respect of more than one item, the number of items in a 
~ge sheet had to be limited to three in accordance with the re-
.qulrements of Section 234 of the Criminal Procedure Code. 

Further, the Committee note that in the specific cases cited by the 
Member, different charges were framed for the similar offences but 

-:they were heard and disposed of on the same day by the trial court. 

The Committee recommend that it is desirable to evolve a uniform 
procedure in consultation with the State Governments for consolida-
'lion of charges framed under the various provisions of the Factories 
Act, 1948, so as to minimise the expenses and save the time of 

. the affected persons. In order to achieve this; H it is found necessary • 

. the Factories Act, 1948, might also be got amended accordingly. 

6. The Committee at their sitting held on the 14th April, 1961, 
. considered Petition No. 49 (See Appendix II) from Shri C. P. Agra-
wal, Kaimganj, U.P., regarding the Finance Bill, 1961. The petition 

-was presented to the Lok Sabha by Shri Arjun Singh Bhadauria, 
.M.P., on the 11th April, 1961. 

The petitioner had prayed that classification of tobacco for the 
"levy of excise duty based on criterion of fCYl'm or size proposed in the 
-Bill should be abolished and substituted by a more rational criterion 
":such as capability for use. 

He also put forth numerous arguments in support of his pleas. 
"The Committee noted that the Finance Bill, 1961, was likely to be 
taken up in the House on the 18th April, 1961, for consideration, and 
-therefore, directed that the petition might be circulated in extenso to 
~all the Members of the Lok Sabha under Rule 307. 

'The JF1:ition was accordingly circulated on the 14th April, 1961. 

7. The Committee also considered at their above-mentioned 
:sittings held during the Thirteenth Session, 1961, 110 representatiolUA 
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and letters addressed by various individuals. associations etc. to the~ 
House, the Speaker or the Chairman of the Committee. which were-
inadmissible as petitions,' 

8. The Committee observe with satisfaction that through their·' 
intervention during the period under report 11 petitioners had been-. 
provided expeditious relief or complete or due redressal of their' 
grievances or that the Ministries concerned had explained satisfac-·· 
torily the grounds for not being able to remove the petitioners' griev-· 
ances. (See Appendix IV). 

NEW DELHI; 
The 4th May. 19iu. 
14th Vaisak~'ha-,-1:-::8~8=-3 -:('-:Sr-:aka:-' "':'")-. 

. UMA NEHRU, M.P.~ 
Memoe,-. 

Committee 0111. p'eti~ 



To 

APPENDIX I 
PETITION No 40 

(presented by Shri Indulal K. Yajnik, M.P. Oil the 9th March 1961) 

(See Para S of the Report) 

Lok Sabha, 
New Delhi. 

The humble petition of Shri Lalbhai N. Desai. Managing Director, 
Noble Industries (Private) Ltd., Bulsar, 

SHEWETH 
At present, a factory which engages ten or more persons comes within 

the purview of the Factories Act (No. LXIII of 1948). which injures the 
interests of the workers and industrial units-'Vide Section 2(m) of the Act. 

2. Parliament had enacted the Factories Act only with a view to pro-
tect the interests and rights of the workers,.. but it is doubtful how far the 
Act serves the workers' interests in small factories. 

3. The Government are very anxious to develop the small scale in-
dumies in the villages and small towns, and the position of industries in 
the villages and small towns is totally different from that of cities. This 
difference should be noted, if the industries of towns and villages are to be 
developed. 

4. Village labour is cheaper and seasonal. Generally speaking the 
workers in the villages possess agricultural land which they cultivate. 

5. - In a Civil or Criminal case, for different items of charges, a conso-
lidated charge is framed, while the Factories Act permits different charges 
to be framed and heard separately for each. issue. When separate charges 
are framed separately, expenses are to be incurred for each defence--vide 
Sections 100 and 107 of the Act. 

This procedure is also surprising and uneconomic and goes against the 
interests of the industries and requires proper amendment. 

6. The Factories Act, which requires many and variegated formalities 
to be followed which are impracticable and uneconomic, should not be 
made applicable to small factories. 

7. At present. the responsibility for ensuring whether the provisions 
of the Factories ~ct are followed or not is entrusted to the Factory Inspec-
tor who has no knowledge about the practical applicability of certain pro-
visions. The Factory Inspector instead of rendering any real help, harasses 
the management and creates disharmony of relations between the employer 
and the employee. (See Sec. 9). 

5 
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It is understood that the Factory Inspector is justified to take actions 
against the management if there is any complaint from the workers. When 
there is no complaint, the Factory Inspector is least justified to exercise his 
powers of adjudicating cases for no cause. 

8. If the actual functiorung of the Factory Inspector is enquired into, 
it will come to light whether the provisions of the Act are implemented 
in spirit and deed. 

9. The Act requires the mlnagement to be up-to-date with regard 
to rules and regulations but it is not seen whether the prescribe;! forms, 
registers and law are made known or available to the public in time-vide 
Sections 61 and 62 of the Act. 

If a certain form is net submitted in time, it becomes an offence, but 
if the Government officer, say the Factory Inspector, does not renew the 
licence, it becomes no offence. 

10. In conclusion, it is submitted that law must always be simple, 
uniform and bilateral. If a time limit is to be applied, it must be applied 
to both sides. 

II. At present, the industries and business concerns are being sup-
pressed by the various complicated enactments like the Sales Tax-, the 
Income Tax-, and the FactQries Act. An industrialist or a businessman is 
now required to engage the expert services and thus has been compelled 
to incur abnormal over-head expenses. At present, industries and busi-
ness concerns bear such a heavy burden. that if these conditions continue 
for a long time, the industries and business concerns will be totally ruined. 

and accordingly your petitioner prays that, in the interests of the Nation 
and in the interests of the Government, the Factories Act, 1948, might be 
so amended as to become a practicable and easily followed piece of legisla -
tion, and the channel for carrying out the provisions of which would be such 
as echoes the national and industrial interests, 

and your petitioner as in duty bound will ever pray. 

Name of petitioner 

SHRI LALBHAI N. 
DESAI. 

Full Address Signature 
with date 

-----------------
Managing Director, Noble 

Industries (Private) Ltd.) 
Mahatma Gandhi Road, 
Bulsar (Bombay State). 

Sd/ 
Lalbhai N. 

Desai. 
27-1-60 

countersigned} Indulal K. Yajnik, M.P. 
by 



APPENDIX II 

PETITION No. 49 
(presented by Shri Arjun Singh Bhadauria on II-4-61) 

(See Para 6 of the Report) 
To: 

- Lok Sabha, 
New Dt.lhi. 
The humble petition of Shri Chandra Prakash Agrawal, Kaimganj, 

V.P., 

SHEWBTH 

For the first time tobacco became taxable under the Tobacco (Excise 
Duty) Act (No. X of 1943). Virginia tobacco was classified into two- cate-
gories, namely-{a) flue cured, and (b) air cured. Rates of duty for flue 
cured, if intended for manufacture of cigarettes and bins, were fixed at 
8 annas and 6 annas per lb. respectively provided no imported tobacco 
was mixed in it. The rates for country tobacco per lb. were fixed as under, 
if intended fot: manufacture of:-

(a) cigarettes 6 annas 
(b) Inns 6 annas 
(c) hooka or chewing 1 anna 

2. Rates of duty per lb. were enhanced in 1944 and 1948 as under : 

Year 

1944 
1948 

Cigarette 
virginia 

Re.I/-
Re.I/-

Cigarette 

-/9/-
-/9/-

Bins Hooka and 
chewing 

-/9/- -/3/-
-/12/- -/4/-

3. Country tobacco consists of two types of tobacco namely (a) 
Nicotiana Tobaccum and (b) Nicotiana Rustica. In the former type, 'air 
curing' is applied and it is used for the manufacture of cigarettes and bins, 
while in the latter type, ground or pit curing is applied, and it is exclusively 
used for the manufacture of hooka and chewing tobacco. 

4. In 19SI, rates of duty on country tobacco were further enhanced 
and the criterion of levy was changed from 'intended use' to 'capable for 
the manufacture of bins'. The rates of duty per lb. were fixed as follows : 

(a) cigarettes 9 annas 
(b) bins 14 annas 
(c) hooka or chewing 6 annas 

7 
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s. While the capability criterion was provided under the Finance 
Act, 19SI, actually the Government, under rule 8(1) of the Central Excise 
Rules, 1944 made the rates of duty on bin tobacco at par with hooka and 
chewing tobacco subject to the condition that such biri tobacco was only 
used to a· negligible extent for the manufacture of biris, within the limit 
of the specified area to the satisfaction of the Collector of Central Excise. 

6. Due to this action of the Goverrunent, similar varieties of tobacco 
were being taxed differently in different areas, with the result that the main 
object of the 'capability criterion' was largely defeated. 

7. With a view to find out wme proper solution as to how to make 
capable tobacco, incapable for the manufacture of bim, a Tobacco Ex-
pert Ccmmittee was appcinted by the Government of India on 17th January, 
1956, which submjtted it~ report to the Government in the year 1957. The 
Committee inter alia recommended that criterion of levy of duty should be 
on the size or fqrm of tobacco with different rates for broken and unbroken 
tobacco irrespective of whether they are capable or not for the manufacture 
of biris. The Government accepted this recommendation, and accordingly 
necessary provision was made in the Tobacco Tariff, under Schedule I to 
the Central Excises and Salt Act, 1944, by the Finance (NO.2) Act, 1957 

8. As a matter of fact there was almost no problem in respect of certain 
varieties of tobacco, which by their very nature were incapable for the manu-
facture of bim. This aspect of the matter was not taken into consideration 
by the aforesaid Committee. The recommendation of the Committee had 
no relevancy in the case of the said varieties of tobacco. The Govern-
ment were therefore not justified in accepting this recommendation in so 
far as its application to these varieties of tobacco was concerned. 

9. The new criterion of fqrm or size (which could not be a proper test 
to make capable tobacco, incapable for the manufacture of bim) has act ually 
proved a cause for, and source of, hardship and harassment including cor-
ruption and malpractices and its application to the incapable varieties of 
tobacco is meaningless and unreasonable. 

10. The Government appreciated that this classification was wrong 
when it came to their notice that the ftmn criterion had led to some diver-
sion to bin-making.of tobacco, duty on which was paid at the lower rate, 
and necessary change was made in the Tobacco Tariff under Schedule 'I 
to the Central Excises and Salt Act, 1944, by the Finance Act (No. XII 
of 1959), by adding the word 'Bins' in sub item 1(5). An explanation was 
also added at the end of this sub-item, under which the power was vested 
in the Government to notify that such varieties of tobacco used in the manu-
facture of bins shall be assessable at the higher rate, but for reasons best 
known to the Government itself, the above changes were not JllQde effective 
by the Government so as to stop the use of the lower rated tobacco in the 
manufacture of biris. 

II. It is now further proposed, vide clause 13(b)(l) of the Finance 
Bill (No. 10 of 1961), that rate of duty on the lower rated tobacco is to be 
raised so as to narrow the difference with the higher rate and to discourage 
lower rated tobacco being substituted for tobacco levied at higher rate. 
However no such change has been effected for the higher rated tobacco. 
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12. Under the present Tobacco Tariff, the biri industry is enjoying: 
a ireat advantage at the cost of the hooka tobacco, with the result that use 
of biTi has been increasing every day, while use of hooka tobacco has been 
going down. 

13. Under section 3 of the Central Excises and Salt Act, 1944, power-
to levy excise duty is on goods, and not on the form or size of goods, and -
the present Tobacco Tariff, classifying broken and unbroken tobacco into . 
two different classes, when the two are used for the manufactUre of hooka -
tobacco, is illegal and arbitrary. Hence the Tariff should be revised so . 
as not to give advantage to biri industry at the cost of others. 

14. In addition to this, what is also to be taken into sympathetic con--
sideration is that hooka tobacco, being an article in use by the common ~ 
people, should be taxed at minimum. 

15. Under the present tobacco tariff, the incidence of excise taxation: 
on cheap Varieties of tobacco which are fit for the manufactUre of hoob. 
tobacco only, is very heavy, and the same is to be reduced to the maximum. 
possible extent. 

16. Keeping this idea in view the levy of duty on hooka, biri and ciga--
rette toba:cco was in the proportion of 1 :6 :6, but now it is made at par with_ 
the device of duty on si8e which is artificial, and illegal. 

17. There is no other article, duty on which is levied in terms of the· 
form or size criterion. 

18. It was stated by the Minister of Fi~ in. his budget speech 
on the 28th February, 1961, delivered in Lok Sabha thilt no doubt·an ad--
ditional burden of taxation was being imposed on the people though the 
aim has been to minimise its incidence on the weaker sections of the com-· 
munity mz., lower income groups. So far as the taxation on tobacco is con--
ttmed, however, it is most unequal and that part of the Industry which 
can bear burden is less taxed, and what cannot is over-burdened by the 
tax. 

19. Under the presem set up of the 'rule of law', every levy should~ 
be just and l"CIIISODable, and there should not be any injustice particularly tD-
the weaker sectiop of the community, whose sources and means are limited 
so as even to handicap submission of their grievance properly to the Govern-
ment. 

and accordingly your petitioner prays that the classification of tobacco. 
for levy of duty based on the criterion of form or sill. should be abolished,_ 

and your petitioner as in duty bound will ever pray. 
--------

Name of the Petitioner Full address 

SHlu 'CHANDRA PRAKASH Kaimgilnj (U.P.) 
AGRAWAL. 

Countcmsncd } by 

Signature and 
date 

Sd/- C. P. Agra--
wal 
13-3-61. 

Arjun Singh. 
Bhadaurja, M.P"-
Div. No: ,,27; 



APPENDIX In 

(See para 5 of the Report and Appen~ix n 
'Comparatiloe statem.ent lhorDing the points .in P81ition No.· 40.and Repliu 0/ 

Ministry of· Labour c.and..p".ployment thereto. 

"1'ara;' 
: Nos. 

Point of the Petitioner ' . 

1. The applicability of the Facto-
•. ries Act, 1948 ['Vide section 2(m) 

of the Act] to factories engaging 
ten or more workers is injurious 
to the interests of :workers and 
industrial units.: ... :. 

:2. It is doubtful how far the Act 
serves the workers' interests in 
small factories. ~. 

... :1 

3-4. Government who are arui:ious" 
to develop small scale industries 

... .in vill;tgei!and small towns, should 
note that ~he' position of industries 
in villages aad such towns is differ-
ent from that bfcities and that vil-
lage labour is cheaper and seasonal, 
as workers generally possess.agri-

":';'!~llltural1and to cultivate. " " ., 
~"" . ~. ' . .J .j.' 

s. Urllike Civil or Criminal!': 'cases 
where consolidated charge is 
framed for' different itemS, ·'the 
Factories Act provides for framing 
. and ~ng of different charges 

-:"Separately .. ;.. These make the fac-

Ministry's reply 
-. . 

The Af:1" is IIPplicable to all prerqises 
employing ten or more workers and 
using power, or 20 fJ~ more workers 
without using power. It is mairlly 
intended for safet1 wld protection of 
health of workers.'.':' The Act was 
enacted after due consideration with 
employers' and workers' organisa-
tions and otlic:r_ parties·concerned. 

Pro"isions ljke working hours,. over-
tim~ ~ployment of women and 
young .persQnSj,. holidays with 
pay etc. are -- iItt the interests of 
workers in big 85.»ell as small fac-
tories. '. 

Welfare measures like ambulance 
room, canteens, creches etc. are 
applicable only to bigger factories. 
S11l9l1eit factories ha'le to provide 
onIY'(he min'imumfacillties to pre-
serve'-'the. hea-hh-, 'and safety of 
workers, such as latrines, urinals 
and bathing facili,~~. 

tory owners' to incur expenses for 
each defence (if. sections 100 & 
107 ef Act). As this is uneconomic, 

The Factory Inspector- 'whO" 'visited 
the said factor}Cori 6-1-59 found 
that some workers had worked in 
the factory in contravention of the 
pro~i~ns of the Fact~rjes- Act. 
Three' cases were filed _ under sec-
tion 51(I)(a) against'the occupier. 
If the workers are allowed to re-
main in the factory premises during 

' .. 
10 
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--f. 

the sections should be am-
ended to provide for framing of 
consolidated charges. 

,~ .. : . 

.".,'.: 

:~. The Factories Act which reqlfires 
• c; inany and variegated forIIl\llfties to 

be followed which are unpriCtiea-
ble and uneconomic, should not be; 
made applicable to small fat:tl)ries. 

..... -:ii,"···· ," 
....... -,' ," '; .' / ~~. 

]. (a) The Factory Inspector who 
has noknowJedge about workability 
of certain provisions, administers 
them and harasses the management 
creating disharmony between 
employer and employees (Sec. 9). 

He can act only when there is com-
plaint from workers and otherwise 
is least justified to adjudicate. 

II 

.... \ 

Ministry's reply 

the time they are not, required to 
work in th~ factory, it will be diffi-
cult to check whether the provi-
sions relating to houi1 bf work are 
being complied with~ Moreover, 
when the contraventions are in 
respect. of Dlore' than one item, 
the number ;i()f. items in a charge 
sheet has to be limited to three 
in accordance with the require-
ments of the Criminal Procedure 
Code. 

This point has been examined several 
times. Exemptions can always be 
granted where it is impracticable 
to comply with certain provisions. 
No exemption can be ... ~;rtranted 
where safety and healta.. itf; 'workers 
are endangered. .. : •• " ',1 

• ~ I' •• I'~ I'·· .. • 

It is a vague allegation. The Ins-
pector is·Q·-te6haically qualified per-
son who is there to enforce the pro-
visions of the Act and give advice 
as regards safety, health and welfare 
ofworkers. 

This is incorrect. It is not neces-
sary for him to walt till workers 
complain, in view of position 
explained above. 

~. "An enquiry into actual functioning The duties of the Factory Inspector 
of the Inspector will reveal whether being onerous, it is impossible for 
the provisions of the Act are imple- him to look into each and every 
mented in spirit and deed. detail covered by the Act in each 

factory. Specific complaints may 
be brought to notice of State Gov-
ernment concerned. 

'9. The prescribed forms, registers 
and law books are not made avail-
able to the public in time as required 
by sections 61 and 62 of the Act. 
While: a delay in submi~on of a 
form IS an offence, delay In renewal 
·of a licence by the Inspector is no 
offence. 

The information re: forms which are 
appended to Factories Rules should 
be obtained from the Inspector, in 
time to avoid delay in submission. 
Delay in the issue of renewal of 
a licence may be for technical 
reasons or rush of work. No 
prosecution.is launched against any 
factory owner who had applied for 
renewal in time. 
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Ministry's reply 

10. As law should be simple, uni- Time limits are prescribed for effective 
form and bilateral, a time limit administration and enforcement of-
should apply to both sides. the Act. 

II. Various complicated laws, like the 
Sales Tax, Income Tax and the 
Factories Act, force the industr-
ies and business concerns to bear 
burden and to ruin themselves. 

fl. (prayer) Desires that -the Act 
should be amended to betome 
practicable, easiJy fo~lowed and to 
echo national and industrial inte-
rem. 

Sales Tax and Income Tax Acts pro--
vide sources of revenue to Gov- -
ernment. Factories Act is a social 
legislation to ensure safety, health. 
and welfare of workers. The Inspec-
tor can render all necessary help 
to facilitate understanding the: 
provisions and in fact on his visits to· 
factories he tries to explain them 
to the occupier or manager. In 
case of disagreement, only a court of-
law can give final interpretation of 
provisions. 

Every effort has. been made to.keep· 
the provisions simple and practica-
ble with a view to better the working: 
conditions of workers. 



APPENDIX IV 
(See Para 8 of Report) 

List of E.epresentations on 'lUhich the Committee's intervention had prooareJ 
speedy partial or complete relief or elicited replie$ from the Ministries 

concerned meeting aJefjuately the petitioners' points. 

SI. 
No. 

I 

Name of 
petitioner 

2 

1 Shri Devi Dayal 
Loomba, 21/57, 
Romesh Nagar, 
Double Storey 
Qrs. New Delhi. 

2 Smt. Bhagibai 
KanayaJa]. 

Brief subject 

3 

Issue of sale certi-
ficate in respect of 
Qr. No. 5/6& 7/8, 
Block 21, ~omesh 
Nagar, purchased 
in public auction 
on 23-5-55 for Rs. 
29,700/-. 

Payment of cash com-
pensation to her 
husband against 
his CAF. 

13 

Facts perused by the 
Committee 

4 

(Ministry of Rehabilita-
tion). Credit adjustments 
had been received by 
the Settlement Com-
missioner (Govt. built 
property) New Delhi. 
Shri Devi Dayal had 
been requested to call 
at the former's office to 
execute lease deed. 

(Ministry of RehabiIita-
tioJl). Payment had 
been made to Shri 
Kanayala1 towards his 
half share in a joint 
verified claim byadjust-
ing towards loan plus 
interest and balance 
towards cost of proper-
ty he wall occupying. 
Case ~.l:!4 now ~en re-
processed on his sub-
mitting affidavit, and 
balance compensation 
due would be adjusted 
towards balance price 
of the property. As 
the admissible amount 
under the final scheme 
was insufficient to 
cover ba1ance cost of 

- the property, he was not 
entitled to cash CODl-
pensation. 



J 

" 

2 

3 Shri Krishna 
Kumar Kabta, 
Bombay. 

4 Shri Pohumal 
Manghamri8l. 

5 Smt. Rupsi Bai 
Nathabai,'Bk. No. 
534, Room No. 
II, Camp 2, Kal-
yan. 

3 

Expedition of cash 
compensation due to rum as legal heir of 
his deceased insane 
brother Shri Ghan-
shyamdas. 

Delay in refund of 
Rs. 2300/- paid as 
cash deposit for 
purchase of pro-
perty at Sidhpur 
agains.t CAP. 

Delay in finalisation 
of her CAP. 

6 Shri Chanan Ram, Payment of cash 
Karolbagh, New compensation again-
Delhi. st claim for mo-

vable, residential 
and garden property 
left in Lahore. 

4 

(Ministry of Rehabilita-
tion). The amount of 
Rs. 596/- due to the 
deceased has been cre-
dited in the treasury· 
in favour of the P. & A. 
O. Bombay. The Set-
tlement Ofti cer, Rajkot 
had been instructed to-
expedite payment to 
the claimant. 

(Ministry of Rehabilita-
tion). The purchaser' 
had been requested to 
send a copy of the chal-
Ian to R.S.c. Bombay 
after which action to-
finalise the sale would 
be taken (petitioner to-
be informed that R.S.C. 
Bombay had written 
to him and requested 
to confirm this). 

(Ministry of Rehabilita-
tion). Her duplicate 
CAF duly checked 
had been sent on 
29-II-60 to RSC Bom-
bay and she had been. 
apprised. 

(Ministry of Rehabilita-
tion). He was not-
entitled to cash com-
pensation as he did 
not fall in any of the 
priority categories, 
whose applications. 
were received upto· 
31-1-57. He was also· 
issued a statement of 
account for Rs. 13665. 
82 nP on 30-1:;1-1958 
after adjusting public 
dues against his CAP. 



I 

7 Shri C. Kesaviah 
Naidu, Chittoor 

• 'Distt. Arldhra 
Pradesh' " (Coun-
tersigned by Shri 
T. N. Viswaila-
tha Reddy, M;P~) 

I Shri Thanwardas 
Bambhani. 

9M/s. Vivekananda 
Mineral Works. 
',Labbipet, Vijaya-
, ",ada-2. 

.Ill" • • " •• r 

3 

Measures for progra-
mmed electrifica-
tion of stations. in-
stallation of pump 
sets etc. 

" 
Adjustment of value 
of property purcha-
sed in public auc-
tion on 16-11-54 
and handing over 
physical possession 
thereof to him. 

Alleged ' non-supply 
of steam coal, gra~~ 

, I~ under class 
, L;M.S. fer running 
their lime-kilns. 

(Ministry of Railways). 
(,) Railway adminis-
trations have already 
been directed to elec-
trify all stations whele' 
electricity is avail-
able at reasonable 
rates during Second: 
Plan period. Program-
me for this is drawn: 
up in consultation with. 
National Railway 
Users' Consultative 
Committees. During 
the 2nd Plan period 
upto 30-9-60, 823: 
stations had been 
electrified and work 
was in progress on 
181 stations. 

(ia) Electric pump sets 
are being installod at 
stations subject to· 
availability of funds, 
power and material. 

(MiniStry of Rehabilita-
tion). His case had, 
been finalised on 24-1-61 
and necessary do-
cuments would be-
issued to him after 
bill duly passed is 
received from the 
Pay and Accounts, 
Officer. 

(Ministry of Steel, Mines, 
and Fuel). The jpetiti-, 
oners should have got. 
supplies @ I wagon per-
month under class, 
L.M.S. if their sup-
plying collieries had, 
been maintaining re-
gular indents and the~ 



1 

1:0 Sm~ Ram Rakhi 
,,"late Shri 
Dewan Chand. 

~II Shri Y. S. Vyas, 
Delhi. 

16 

3 

Allotment of accom-
modation. 

Sanction for payment 
of arrears of rent 
due to him, Rs. 
1200/- for house at 
Gandhidham" which 
was rented byP&.T 
Department. 

4 

Railways had been 
meeting the allotments 
made by the Coal 
Controller in tull. The 
route by which their 
supplies are drawn mil. 
from Adra area of W. 
Bengal and Bihar fields 
fJia Waltair !s very 
difficult and is placed 
frequently under res-
trictions and wagon 
availability is limited. 
The Coal Controller 
had requested the Direc-
tor of Controlled Com-
modities, Andhra Pra-
desh to advise the con-
sumers under this class 
to switch over their 
present programme 
from Adra area to 
Madhya Pradesh coal 
fields. 

(Ministry of Rehabilita-
tion). Invited atten-
tion to Press Note 
dated 24-12-19S7 stat-
ing that allotment of 
all available houses in 
Delhi etc. had practi-
cally been made. 
Hence it was not pos-
sible to help her. 

(Ministry of Transport 
and Communications 
D.G., P & T). Rent for 
the quarter Nos. DBZ 
117 and 117A was being 
paid regularly to the 
Sindhu Resettlement 
Corporation Ltd. and 
Shri Vyas had beem 
apprised accordingly, 
on 9-1-61. In case 
he desired rent to be 
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1 3 4 

paid direct to him, he 
should ask the S.Re. 
to furnish sale purchase 
documents of these 
quarters to enable the 
D.E.T. Rajkot Divi-
sion to make payment 
of further rent direct 
to him. 
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